KN .
* 5{ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD & RCH:
y
HYDERABAD

O.A.Np,1015 of 1999, DATE OF ORDER:13-8-1990,

BETWEEN:

Narni Ammiraju. _ «s e sApplicant
and

1. The Assistant Superintendant of Post
Offices, Amalapuram, Sub-division,
Amalapuram-533 201.

2. The Superintendent of Post Officss,
Amalapuram Division, Amalapuram-533 201.

3. The Postmastér Ceneral, Visakhapatnam
Regiom, Visakhapatnam.

4., The Union of India, represented by the

Director General, Department of Posts,
Dak Bhavan, New 0slhi-110 001.

«.+..AB3pondants

COUNSEL FOR THE APPLICANT :: Mr,.T.V.V.S5.Murthy.
COUNSEL FOR THE RESPONDENTS:: Mr.B.Narasimha Sharma

‘CORAM:

THE HON'BLE SRI R.RANGARAJAN, MEMBER(ADMN.)

THE HON'BLE SRI B.S5.JAI PARAMESHWAR, MEMBER(JUDL.)

+: ORDER : |

ORAL ORDER (PER HON'BLE SRI R.RANGARAJAN, MEMBER(A) )

Haard Mr.TVVS.Murthy, learnad Counsal for the
Applicant and Mr.M.C.Jacob for Mr.B8.Narasimha Sharma,

learned Counsal Por the Respondants.
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2, This OA is filed Por the Pollowing reliefs:-
i) to call fPor the relevant records from R-1 and R=-2

viz., File No.PF/EOMC/DA/Kamanagaruvu of R-1 and
ralevant ¢;19 op R-2; and

ii) to declare that the applicant is entitlad to be
admitted to duty in the post of EDMC/DA,Kamanaga-
ruvu B8.0., a3 ha was duly salactéd and appointad
by R=1 and that the interfersnce by R-2 in this
regard is illegal, arbitrary, unjust and violative
of Articles 14 and 16 of tha Constitutiom of India
and congsequently direct R-1, R-2 and R«3 to allou
him to join as EDMC/DA, Kamanagaruvu imﬁediately.

3, The learned Counael for the Applicant now submits
that he is withdrawing this 0A as it is statad that the

applicant has been permitted to join duty.

4., In viev of the above, the OA is disposed of as not

pressed. No costs.

¢ . JA SHUAR ) ( R.RANGARAJAN ) ;
EMBER (JuDL) MEMBER (ADMN)

12.8.99 -
1 DATED:this the 13th day of August,1999 °
Dictated to steno in the Gpen Court Lﬁmgl.
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COPY TO.- | [g%;AND II nd COURT
17 NDHN3 TYPED BY CHECKED BY
e ‘COMFPARED BY APPROVED BY
2. HR m(A)
3., HBsJP m (2) THE CENTRAL ADMINISTRATIVE TRIBUNAL
o ABA {CH . FRABAD .
47 DR, (A ) . __HYD?R BAD BENCH . HYDERABAD. | @\
5, SPARE L//’/ . | \<§

" 6, ADVOCATE THE HON'BLE MR.JUS D.H. NASIR cQP
7. STANDING COUNSEL VIC HAIRMAN

THE HON'BLE MR.R. RANGRRAJAE:/;//,
MeMBER ( ADMN ) |

THE ‘HON'BLE MR.B.S. JRI'PﬂRﬁﬂggﬂuﬁﬁ)
memaer ( JuoL )
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